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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
FARIDKOT HOUSE, COPERNICUS MARG, NEW DELHI

Original Application N0.392/2022

In the matter of:

Prasoon Pant & Anr. o m———————— APPLICANTS
Versus
Union of India & Ors. = -eee - RESPONDENTS

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO. 27
GALAXY GROUP.

Most respectfully showeth:

1. On the last date of hearing, 15.07.2024, this Hon’ble Tribunal graciously

granted an additional three weeks for the submission of replies and

additional replies.

The answering Respondent categorically denies all allegations and
averments contained in the Application/Petition and Committee report
related to borewells, the usage of groundwater for commercial and
construction purposes. These assertions are wholly unfounded and
misleading. Any statements or allegations in the Application/Petition or

committee reports not specifically addressed in this Reply are deemed

expressly denied as wrong and false.

l
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The Respondent acknowledges receipt of the 'Compilation of Submissions
by all the parties in a tabulated form along with comments of the applicants’
via email dated 10.07.2024. The Project: “North Avenue' mentioned on
page 20 does not belong to the answering Respondent. The project "North
Avenue-II" on page 21 is indeed developed by the Respondent, and Project:
“Galaxy Shoppe" on page 23 is not a separate project but a part of "North
Avenue-II". It is pertinent to mention here that the Occupancy Certificates
for all towers of our project: North Avenue-II had been received already and
it is also not an ongoing project. Further, it is informed that a request dated
12.07.2022, for enhancement of water flow because supply is lessthan
requisite quantity in connection already provided in project: North Avenue-
II, was written to the concerned Water Department GNIDA, which was duly
received by hand, but not responded by the authority and hence the authority
is at fault only. The copy of Occupancy Certificate for all towers in North
Avenue-Il i.e. AB,D,E,F,G,H,I &J annexed as ANNEXURE: A (Colly) and
the copy of request Letter dated 12.07.2022, request to GNIDA to enhance
water supply, is annexed as ANNEXURE: B.

That the Respondent no. 27 once again reiterate that it has received notices
from Uttar Pradesh Pollution Control Board in compliance of the Order of
this Hon’ble Tribunal for its four projects only enquiring specifically about
the borewells and those notices were duly replied alongwith all the relevant

documents. The said four projects are:

A. Project: GALAXY BLUE SAPPHIRE PLAZA
(Company: GLD INFRAPROJECTS PVT. LTD.)

B. Project: GALAXY DIAMOND PLAZA
(Company: ASTEROID SHELTERS HOMES PVT. LTD.)
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C. Project: GALAXY ROYALE
(Company: PRITHVEELINK BUILDWELL PVT. LTD.)

D. Project: GALAXY VEGA
(Company: PANCHTATVA PROMOTERS PVT. LTD.)

That the Respondent submits that all the four mentioned projects stand
fully developed and delivered along with Occupancy Certificates since
long time before the filing of the present matter in this Hon’ble
Tribunal. No construction activity of any type is going on at the any of

the project.

That Respondent No.27 further submits that it has not at all used ground
water while those projects were constructed. The Respondent purchased the
STP water from the NOIDA authority and hence used only STP water for
construction purpose. The project-wise details of the STP water purchased

from the NOIDA authority is as follows:

A. Project: GALAXY BLUE SAPPHIRE PLAZA

(Company: GLD INFRAPROJECTS PVT. LTD.)

The documents regarding STP water purchased from NOIDA authority are annexed
as ANNEXURE: C (colly) tabled below:

S.No. | Date Receipt | Amount | Quantity | Actual Period
No. (Rs.) (K.L.) Quantity
N Lifted
1A 09-08-2016 | 1305 25,000 | 5000 4225 08/09/2016
to
L 31/07/2017
1B 09-08-2016 | 1305 25,000 | 5000 775 05/09/2017
to
. 25/09/2017

%
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2A [21-02-2018 [ 1594  [20,000 | 4000 1610  |03/03/2018
to
31/05/2018

2B [21-02-2018 | 1594  [20,000 | 4000

2C [21-02-2018 | 1594 20,000 | 4000 2390 01/06/2018
to

B 27/10/2018

3A |17-12-2018 | 1705  [25,000 | 5000

3B | 17-12-2018 | 1705  [25,000 | 5000 4800 01/01/2019
to

B 31/12/2019

3¢ | 17-12-2018 | 1705  [25,000 | 5000 5000 17/12/2018
to

| | 31/03/2022

4A 17-09-2021 | 1951 25,000 5000
S -

B. Project: GALAXY DIAMOND PLAZA

(Company: ASTEROID SHELTERS HOMES PVT. LTD.)

The documents regarding STP water purchased from NOIDA authority are annexed
as ANNEXURE: D (colly) tabled below:

' S.No.. Date Receipt | Amount Quantity | Actual Period
No. (Rs.) (K.L.) Quantity
(N . Lifted
1A 05-01-2016 | 1144 25,000 | 5000 1420 01/07/2016
to
[ 30/09/2016
IB 05-01-2016 | 1144 25,000 | 5000 2325 01/10/2016
to
] N 28/02/2017 |

4



3911

IC 05-01-2016 | 1144 25,000 5000 1255 01/03/2017
to
10/05/2017

2A 23-06-2017 | 1477 20,000 4000

_2B 23-06-2017 | 1477 20,000 4000 2960 10/07/2017
to
30/12/2017

2C 23-06-2017 | 1477 20,000 4000 1040 02/01/2018
to

- 30/04/2018

3A 07-03-2018 | 1599 20,000 4000

3? 07-03-2018 | 1599 20,000 4000 1985 01/05/2018
to
31/12/2018

C. Project: GALAXY ROYALE

(Company: PRITHVEELINK BUILDWELL PVT. LTD.)

The documents regarding STP water purchased from NOIDA authority are annexed
as ANNEXURE: E (colly) tabled below:

S.No.. | Date Receipt | Amount | Quantity | Actual Period |
No. (Rs.) (K.L)) Quantity
L Lifted
1A 03-02-2016 | 1174 25,000 | 5000
1B 03-02-2016 | 1174 25,000 | 5000 3700 1 01/11/2017
to
31/12/2018

¢
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D. Project: GALAXY VEGA
(Company: PANCHTATVA PROMOTERS PVT. LTD.)

The documents regarding S'I'P water purchased from NOIDA authority are annexed
as ANNEXURE: F (colly) tabled below:

S.No.. | Date Receipt | Amount Quantity | Actual Period
No. (Rs.) (K.L,) Quantity
] Lifted
1A [ 15-06-2015 | 945 20,000 | 4000
'2A __27-01-2016 1172 25,000 5000 1430 08/07/2016
to
] 30/09/2016
2B 27-01-2016 1172 25,000 5000 2260 01/10/2016
to
| - | 28/02/2017
2C 27-01-2016 1172 25,000 5000 1310 01/03/2017
to
] 10/05/2017
3A 23-06-2017 1478 20,000 4000
3B |23-06-2017 | 1478 20,000 | 4000 2970 10/07/2017
to
e || 30/12/2017
3C 23-06-2017 1478 20,000 4000 1030 02/01/2018
| to
| 30/04/2018 |

E. Project: GALAXY NORTH AVENUE - Il

(Company: GALAXY DREAM HOME DEVELOPERS PVT.
LTD.)

The documents regarding STP water purchased from NOIDA authority are annexed
as ANNEXURE: G (colly) tabled below:

1

'
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S.No.. | Date Receipt | Amount | Quantity | Actual Period
No. (Rs.) (K.L) Quantity

. Lifted

1A 15-06-2015 | 946 20,000 | 4000

2A 27-01-2016 | 1173 25,000 5000 1195 01/03/2017
to
08/05/2017

2B 27-01-2016 | 1173 25,000 5000 2385 01/10/2016
to

L 28/02/2017

2C 27-01-2016 | 1173 25,000 5000 1420 01/07/2016
to

| 30/09/2016

3A 23-06-2017 | 1479 20,000 | 4000

3B 23-06-2017 | 1479 20,000 | 4000 1070 02/01/2018
to

- 30/04/2018

3C 23-06-2017 | 1479 20,000 | 4000 2930 10/07/2017
to

-1 30/12/2017

4A 05-06-2018 | 1629 5,000 1000

4B 05-06-2018 | 1629 5,000 1000 1000 06/06/2018
to
15/10/2018

s

That the Respondent asserts that these projects have been fully developed

and delivered with Occupancy Certificates well before the filing of the

present matter. No construction activities are currently underway at any of

these projects therefore there is no question or scope of consumption of

water for construction or commercial purpose by the Respondent.

A
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That it shall be pettinent to mention here that three projects Galaxy Vega,
Galaxy North Avenue-II and Galaxy Royale are the residential projects
which are fully constructed, delivered and fully occupied by the residents.
The GNIDA failed to provide adequate supply of water required by the
residents of the societies. Out of these, two projects, Galaxy Vega and
Galaxy North Avenue-II has been handed over to the “Apartment Owners
Association (AOA)” vide Handover Agreement dated 16.02.2023 and
18.06.2024 respectively. Since the date of handover of the society to the
AOA, the Respondent have no interference or involvement in the
maintenance and services of the society and therefore Respondent is not at
all responsible for the decisions and activities of AOA. The handover
agreement dated 16.02.2023 and 18.06.2024 for Galaxy Vega and Galaxy

North Avenue-II societies are annexed as Annexure: H and I respectively.

That the Respondent Group remains committed to its societal and
environmental responsibilities, having installed Rainwater Harvesting
systems and functioning Sewage Treatment Plants. Recycled water is
utilized for green areas and premises cleaning.

That the Respondent consistently complies with all legal regulations, having
obtained the required NOCs from relevant departments. Despite several
reminders, GNIDA has failed to provide water supply. The Respondent was
thus compelled to extract groundwater to meet basic needs, awaiting
GNIDA's regular water supply.

That it is the GNIDA's failure to provide adequate water supply despite full
payment for water connections and development charges. The project
Galaxy Blue Sapphire Plaza and Galaxy Diamond Plaza both has obtained
borewell NOCs from the Ground Water Department. The copy of NOC from
Ground Water Department alongwith payment Receipt for Project: Galaxy
Diamond Plaza is also annexed herewith as ANNEXURE: J (Colly).

g2
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That the Respondent has not violated any rules/regulations cited in the
referred order of the Hon'ble Tribunal. Imposing any penalty/compensation
would cause undue financial and irreparable harm to the Respondent.
Instead, GNIDA should be held accountable for its failure to provide
adequate water supply as per its bylaws and fundamental duties. Also, it was
the duty of the GNIDA to install the “flow water meter” or should have given
instructions to the Respondent, also, it was neither in the knowledge of the
Respondent nor GNIDA ever instructed the Respondent to maintain any
record. However, the Respondent on its own side has installed the flow water
meter and is maintaining water record for its projects Galaxy Blue Sapphire

Plaza and Galaxy Diamond Plaza.

That due to GNIDA's failure, the Respondent installed temporary bore-wells
to provide essential potable water for survival. These bore-wells are not for

commercial purpose or the source of income but a necessity for water supply.

That the Respondent adheres to all applicable rules, regulations, and
guidelines as set forth by this Hon’ble Tribunal. There is no unauthorized
extraction and misuse or theft of groundwater; any allegations to the contrary
are based on false information intended to unjustly implicate the

Respondent.

The Applicant has failed to establish a specific case against Respondent No.
27. Hence, any relief sought by the Applicant should not be granted, and the

present Application should be dismissed with costs as it pertains to

Respondent No. 27.

A

‘p



-

3916

j0.

PRAYER:

It is, therefore, most respectfully prayed that in view of the aforesaid facts and

circumstances, and in the interest of justice, the Original Application be dismissed

in respect to Respondent No. 27, absolving the Respondent from any obligation to
deposit any sums as penalty/compensation/fees/charges.

PRAYED ACCORDINGLY.
P19
Respondent No.27

@M

Through Amit Goel and Vineet Saxena

Advocates

Ch. No.: 148, Western Wing,

Tis Hazari Courts, Delhi-54

Delhi | Ph.: 9999907651
27.07.2024 Email: amitgoel.co@gmail.com

VERIFICATION:
I, Ajay Bisht, Authorised Representative of the Respondent No.27 does hereby

verify that the contents of para 1 to 15 are true and correct to my knowledge based
on record maintained at office and as per legal advice received and the last
paragraph is the prayer to this Hon'ble Tribunal.

Verified at Delhi on this 27.07.2024. 13-—\1_;;&

Respondent No.27
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
FARIDKOT HOUSE, COPERNICUS MARG, NEW DELHI

Original Application No.392/2022

In the matter of:

Prasoon Pant & Anr. cooceomeeee . APPLICANTS
Versus
Union of India & Ors. —cecececeeeeeo RESPONDENTS
AFFIDAVIT

I, Ajay Bisht aged 59 years S/o Mr. Sukhdev Singh Bisht R/o 116A, Pocket-E, GTB
Enclave, Delhi-93, authorized representative of Galaxy Group of Companies
having registered office at Unit No.105, First Floor, LSC, Vardhaman’s Sidhant
* » ;3,5; Shopping Plaza, Savita Vihar, Delhi 110092, do hereby solemnly affirm and declare

““as under:

l'/\g/ ZA/) k5 That the under-signed Deponent is the Authorized Representative as per the
authorization letter dated 04.05.2024 of the Respondent No.27 and from the
%1 knowledge derived from the records I am well conversant with facts and

circumstances of the case and as such competent to swear the present

affidavit.

2. That the accompanying “ADDITIONAL REPLY ON BEHALF OF
RESPONDENT NO. 27 GALAXY GROUP” has been drafted and filed on
behalf of the Respondent Co. on the instruction of the Deponent and the

Deponent have read and understood the contents of the same.

gix
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3 That the contents of the above said REPLY are true and correct as per the
Deponent’s knowledge and nothing material has been concealed there from

and may kindly be read as part and parcel of this affidavit as the same are

not repeated herein for the sake of brevity.

4. That all the photocopies of annexed documents are the true and correct

copies of their respective originals,

N L

: .T.{ix ‘\q,% DEPONENT

cf.i
Q'\

JUL 2024

Verified at Del[h; on 27.07.2024 that the contents of my above affidavit are true and

correct 10th(, beﬂ'.t cfé my knowledge and nothing material has been concealed there-

[rom.

Verification:

i ?‘
? = 14 DEPONE
‘\é: Ulj/ 47

o bibkil
Shti/SHit. h
S70 W/ B/

ldcntith d

nas soleo q \{L J 2/‘ wmiy
Delni 0feeeere g it Y Qooememmeeee
that the Coi 12 7 J ‘.

Jean read and exoti
arrect 1o tHs Ko



ANNEXURE & A
1 8 (CoLry ) 13.
Greater Noida Industrial Development Authority

Plot no-01, Sector-knowledge park-04, Greater Noida.
PLGABP3IO0L .../ B LT

To, Datedé/{{p_ﬂf%
M/S GALANY DREAM HOME DEVELOPERS (P) Ltd.

H-175, SECTOR-63
NOIDA
Sir, :

) I hereby certify that the erection/re erection / alteration / demolition of the buil_d{ng on
plot no- GH-03/GC-3D, Sector-16C, Greater Noida , completed under the supervision of
technical person or name M. Anuj Agrawal ,COA no- CA/ 1996/19503 and building has
been inspected by officers of the authority and declare that the building conforms in all
respects to the requirements of the regulations in respect of occupancy , structural safety
based upon the structural stability certificate and the completion certificate submitted by the
surrounding and is fit for occupation. I have to inform you that occupancy certificate of (433
flats in 3 towers & community block) (far=34997.994 and 15%=4352.015) as
(Tower-A =84 units, FAR=5701.288, 15%=643.651), (Tower-B =140 units,
FAR=12613.75, 15%=1163.94), (Tower-D =209 units, FAR=16141.15, 15%=1049.60),

and (Community Block FAR=541,806)
total 433 units is being granted by the authority with the following conditions.

Before making any changes in the existing building prior permission from the

Authority is required.

2. If demanded by the Authority your will be liable to pay charges for the provision of
any further facilities/development/improvement.

3. A copy of the drawings shall always be kept at site and shall be made available to any

officer of the Authority on demand,
4. You are required to follow the terms and conditions as indicated in lease deed and

various NOC issued by different organizations.
5. Gate/s shall open on the serVice road only, direct access to main carriageway-shall not
_ be provided, .
6. No parking will be done on r
as designated in the plan.
7. You are required to maintain gréen out side the plot.

oacj and parking shall be used only for purpose of users

Yours faithfully

Tewn planner

Encl: Copy of one set drawings ()

Copy to: G.M. (Engg.) for information and n.a.
Copy to: S.M. (Builder) for n.a.

Copy to: S.E. (Systems) for uploading on website

Scanned by CamScanner
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Greater Noida Industrial Development Authority
169, Chitvan Estate sector-Gamma, Greater Noida.

(< ;
Rel No- (1)1g.)BP.§%‘.‘?../2>016 /2075
Dated. 4../.1../2016
To.
M/s Galaxy Dream Home Developers (P) Litd.
H-175, Sector-63,
Noida

Sir/ Madam.,

I hereby certify that the erection/re ereclion/alteration/demolition of building
on Plot No-GC-03D/GH-03 in Sector-16C, completed under the supervision of
Teehnical Person or Name Mr. Anuj Agarwal, COA No.-CA/96/19503 and building
has been inspected by the officers of the Auwthorily and declare that the building
contorm in all respecets to the requirements of the regulations in respect of occupancy.
Struetural safety based upon the structural stability certificate and the completion
certificate submitted by the concemed Technical Personnel, hygienic and sanitary
conditions inside and the surrounding and is fit for occupation, | have to inform you
that Part Occupaney Certificate {Builtup Area of FAR=43444.026 Sqm. & 15%
Add. FAR Area=4887.684 sqm., Stilt Area=2141.423} {569 Flats in (Tower-E,
Unit=190), (Tower-F, Unit=190), (Tower-G, Unit=133) & . (Tower-J,
Unit=36)+Commercial} is being granted by the Authority with the following
conditions.is being granted by the Authority with the foilowing conditions.

I Before making any changes io the existing building prior permission from the
h Authority is required.
2. I demanded by the Authority you will be liable to pay charges for the

provision of any further facilities/development/improvement,

| : YA copy of the drawings shall always be kept at site and shall be made

available to any officer of the Authority on demand.

| 4. You are required to follow the terms and conditions as indicated in lease deed
and various NOC issued by different organisations.

3o Gaw/s shall open on to the service road only , direct aceess W main carriage-
way shall not be provided.

6. No parking will be done on road and parking shall be used only for purpose of
users as designated in the plan.

7. You are required to maintain green outside the plot.

Yours faithfully,

lu-'_'J_'_,
A \ 12
(LEENU SAHGAL)
G.M.(Planning& Arch)
Foel: One set of drawings( ) \
Copy to - G, M. Engg) for information and n.a. k\
G.M.(Planning&Arch)
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3922 ANNEXURE : B

|
m" 1dl¢lX>/ (;d\dx \

1A
NORTHEAVENUE- 1T 1Plazs “‘ SHOPDG
17 3/4 l\HK”(?M's NOIDA (XIN o

Da ted:] 2/07/2022.
Ta

The St. Man: ager,

\
Work€ircle-tg: | Aal<C D et }
Plot No.0| . Knowledge Park- 1V,

Greater dea Industrial Develo

pment Authon’ty,
Gautam Buddh Nagar (UP).

SUB: ENHANCEMENT OF WATER FLOW FOR PROJECT: “GALAXY
NORTH AVENUE-IT” AT PLOT No. GC-03D/GH-03, GAUR CITY-2
SECTOR-16C, GNIDA.

Respecled sir,

You are requested to enhance the water flow in connection already provided. ag captioned
subject, because supply of the water is very lessthan as required. The copies of accupancy

cerlilicates obtained enclosed for ready

reference,
Pleasc enhance flow of water as earliest,
Thanks and regards,
For (.al.wy cham H mc Developels Pvt. Ltd. b \r),‘l/
. ‘ ! . %k{ \rP\
- o R
\}\/\ 1\}\) - = :,'T: o e ;'i*.‘r4
' \k ’ ' ﬂ:ﬂ_ 'l v e
(Aryan K; mslnk) ‘ , o ,:\_;.:)
Authorised signatory . oS
M. N0.9891302555

GALAXY DREAM HOME DEVELOPERS PVT. LTD.
it e ke 03, Seclor-04, Greater Noida-201009(U.P.)
.ﬂ Corp. Off.: Galaxy Blue Sapphire Plaza, 19th Floor,Plot No. C- ik v Hoogé
- Regd. Off.: Unit Ne- 108, First Floor, Vardhman's Sidhant, Shopflllr[\]gAPlaza

G
,A?(Y Site Off.: Plot No. GC-030/GH-03, Gaur City-2, Sector-16C, com ] Website: www.thegalaxygroup.com
Call: 0120-4RNSNNDN A2 11NRANAN | Emall: infafthanalaxvaroup.




| | 1 1 |
LX) i .-I
€ i
— . | i
‘; l "_'
1y ¥
. [
1 ]
] 1
‘..i l
(TN < ~l
— 14
i‘J | iy
T &
<3 L3,
——
=
r
| M 15 th=
“ .
| = = e
QM
| e —
i . L]
(2] E-I- ".!
| #5 | 8
=
| )
| N =
o]
[ ") it
T =t
| =< o
1Y =
i roe 7
LA
|
| i

=

175}

ul =2

= o3

< =

(] e

A=

o '{ "
O LdlFDEN =

—ee |

ANNEXURE: & (o

T
_F
e




3924




/9.

2h

3925

AL LA RLIUCHAVBINT ¢ D

ng

CLLT LA 3LOFIQYd Y

AEN LS00 A




A0-
28

3926

Auioqpny vploN

A1oyeusdig ALoyny | J2uI0IsSN) JuB) ¥ [EUOISIAL(]
P ﬁm.am‘.v_ 16— 7 \h |
&\Lmuawx ANV TR T x\ HQ /
. o Veanm >y o’

3UT £q PeATedaI “('(] Bonuow 2A0QY

i:\&KwaNm YOy (T
ST R IR, S \w\ﬁu\ " - Jueg JO SUIEN ‘7

m\\\m\mx\ T aats \m... ........ \mL - ON'a' a1

_”..;.....l..b .............. \.“ ij \g\.......:ﬂ.......f W“@g ............. G .I.Lr..r\........v\ﬁd ! .HDHN._S. .@OHNOHH Omﬁgom .%O buﬂmﬂ_.g”“
. 4 . ,«mﬂﬁbo SUcRIpu0o 29 swra} Jod se -asodind
A i v g i sa sy fens \&9

UOLONHSUOY 10J 12324 0FBISMIS PIJeaN} JO JUN0oIR mc&.ﬁ 5 AP ES il / LS/ (spiom uy) ‘s jo wns atp

"..m.w.wﬂw".\»'s.....‘ ;-.&: saem tﬁo 00 ................ \!. seoern .'F.r ...... .o. o ......................... tsrraan Htetenansvanan T STV NN . 8H4°.H

IR LY f 199§ S N 10{d \ _w r01d

....... B B s ...:.ﬁ,...\.,ﬁ...u-im.w.m..mﬁu\:.*.._-.-\.-ur:.:H.\.-...s..f...:..:m.ﬁxv... 'S/J\l WOXJ POAIOSY

h___...q.._ ! ! .‘.., o Al _._...J o %s ) r.;..-..ﬂ.rL.\.q.. Q .N h“.\\

PRI ,m .N‘.\ :_b..._..w. ..\ _,.vth\ ﬁ@ﬁﬂm ..«....‘”W.w- mm. .W ......... O.Z .:H,—HQQOM
............ Nm.. “ON Moom

............................... |1\|1|. fasesines TOPOQG e s deessape troeresnronren el uﬁoﬁﬂuwmﬁ.ﬁ O,mwk&w@m

:.mJ () ‘mz:
JILIO)N T JU9 I \D(T TBL. 0] BJUN( M3N

£do > w&%«% - &eﬁ&m

-1 [

Jiny \Eﬁamxu - %@m %,




Eed ot

(ad

s

=3 ?3'\ E.f‘i

b e R0
SR

Som

- T R T

3927 >

noida

Terms & Conditions

The Treated Sewerage water is available on 1st come 1st serve basis ap per availability from 9.30 A M. t0 6.00 PM.
daily. ' _
The treated Sewerage water is not fit for drinking purpose/washing use/bathing use etc. by labour/their families or
human being/animal use.

The treated Sewerage water is to be treated further before use by builders/construction companies as per requirement
of LS. : 456 to meet the water parameter suitable for construction purposes.

NOIDA is not responsible for any damsges/losses on any account associated with treated sewerage discharge for

- construchon purposes. )

NOIDA is not responsible to meet the demand as per schedule & time of colonizers/builder.

B3R technique treated sewage water is available from STP Sector-54, STP Sector-50 & STP Sector-123

CE0 NOIDA will be appellant authority in case of any dispute & the decision shall be binding to NOIDA as wll as
builder/Colonizers. -

NOIDA reserve the right to regulate the sewerage discharge by any way deemed fit in the interest of Deptt.

NOIDA reserve the right io modify, delete, add any condition at any time & binding on builder/colonizer.

NOIDA reserve the right to fix/revised rate of sewerage discharge from time to time.

- NOIDA would be responsible to the extent of supply of treated sewerage water for construction purpose only &
further bonafide use of treated sewerage water shall be the responsibilities of the builders/colonisers/persons getting
treated sewerage water from NOIDA. ~

1L 8289 o hisuss, the penal action as per pravaiiing Jaw shall be imitiated.
Chat these Tamme & Conditons shall be goVEIEC inaccordance with (he laws of India and District cout in Gautan
Budh Negarand High Court in Alizhabad shall g mclusive jurisdiction to adjudicate dispuzes arising from ths

N
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY
STATEMENT OF SEWAGE TREATED WATER LIFTED BY BUILD=R ~ROM STF SECTOR- 22 FRON JUNE TO SICTOBER-204¢

‘ SEWAGE | | SEwAGS | SEwAGE |
" tviopnicer | DT | TREaTED . . | TREATED [TREATEL
_ . {71 BR0 JECT SERICD OF =
RECEIPTIBOOK!  compANY/PROJECT Namz | COMPAN BT amount | warer .4 WATER | WATER

TE | NO. ADDRESE TATEMEN 7
bR 0 | ASE &  |PURCHasED| STATRMENT LIFTED |satance| ®
ary. Qry. Q. |

CATION

B

RECEIPT MO,
i

| | ] I

|
|
f |
S Plot . =502, SECTOR-4 NI , '
NFRAPROJECTS PVT.LTD Jot . - (03, SECTOR I 2000000 | SU00KL  [0L862018 | 27.10.2018| 2390 KL 1L

GR, NCIDA |

t )
| Py}

i 1394 21.02.12 32 ME GLD

0%
= i
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Hllow - Gffics ‘,
New Okhla Industrial Development Authority
Noida
I % U] £

’! rF 4 "_:,l
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Sewage Treatment Plant .......ooooocofoo e SECEOT ... BT e .

Book No. .. 35
RecelptNof AZB5 . Dated /;%"L/fg

Reesived fromM/s & L CD /” ik ] ! W 5 /R I, o, ok

LR
Project /‘ L .. PlotNo. ........ CB .............. Sector 1/4{’?”}{0’54‘"‘!
the sum of Rs. (In words) 7“ > ;F’ Vﬁm"’g“""ﬁ’on account of reated sewsrage water for construction
purpose. as per terms & conmnona overleaf. 0*‘4"5/

[Quantity of Sewage treated water = Sm ........ KL@Rs. . C—“')/ JKL=Rs, QL-} .. oI/ ]

Detail of Deposit -
1.D.D. No.- .gg.a%..f..% ................................... Date - 2/

3 DD Amount m A

Above mention D.D. received by me /— '

% | uf; 'if "} {3’ {:ﬂ x\é] -
Divisional Accodntant | Custom!»? Authqﬁty Signatory

Noida Authority

v5

- .
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Terms & Conditions
The Treated Sewerage water'is available on 1st come 1st serve basis ap per availability from 9.30 A.M. to 6.00 PM.
daily.
The treated Sewerage water is not fit for drinking purpose/washing use/bathing use etc. by labour/their families or
h umml being/animal use.

The treated Sewerage water is to be freated further before use by bllllthrSfconSt‘ﬂlChOﬂ cempames as per requirement
of LS. : 456 to meet the water parsmstar suitable for consfruction purposes.

NOIDA is not responsible for any dam ages/losses on any account associated with u'eaied sewerage discharge for
' constinction purposes.

NOIDA is not responsible to meet the Jemand as per sgheduls & time of uolomzersfbmlder

HBR technique treated sewage water u avﬂﬂable from STP SLCEOI*D-l STP Sector—SO & STP Sector-123
CEG NOIDA. will be appellant authorizy in case of any dispute & the deczswn shall be binding to NOIDA as wll as
builder/Colonizers; = >
T'JIOTJ_J.—\_; eserve the right to regulate the sewer age dlsc:LaI ge by any way deemed it in the interest of Deptt.
MOIDA reserve the right to modify, i ete, add any condition at any time & binding oh builder/colonizer.

$

:J_-Q-T A reserve the right to fix/ revised rate ¢ - sewerage discharge fom time fo timne:
OY A would be responsible to the evient of supply of treated sewer age water for construction purpose only &

bopafide use of ¢ freated d sewers, ¢ tall be the responsibilities of the huvders/ooiom sers/persons getting
fsmgi water from NOIDA,
23¢ of misuse, the nen 3 ing lav L os inatiated
“mied in accosdance with the laws of India and District conrt in Gautam
- #nall have exclusive judisdiction to adjudicate disputes arigsing from the

he
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NEVY QICHLS INDUSTRIAL DEVELOPMENT AUTHORIT
ZNAGE TREATED WATER | IETED BY BUILDER EROM ST SEGTOR-50

4= l ] - T T ==wacE I SEWAGE | SEWABE| =
i o |RECE®T|BOOK| ! : . cowmeyy I pRgser | S0 | REATED | seriopos =D | TREATED| o
O n & B 1oy o= ARSI ) | =
18 %| pate | no, | POMPANY/ PROJSCT Hatre ATARESS WS Cwarer | srarement TER | WATER | B %
= | | % |ruRcHASED UFTED (BALANCE| &
05| 17215 | 35 | S GL.D.INFRAPROVECTS Ry, Lyn, [PIOtNO -CONSECA TR [ ey [ "ok | 171298 | 310822 | soscie | ok | so

e 1 | . - | ] i

. e _
- ‘S-_-,.“-“h(‘a? Y‘L

Manager (Jal-0A) Sr. ManagenJal-GA)

&
SO



White - Custoiner Copy

Rﬁﬁaﬁ. sk - 42

Yellow - Office Copy

Sewage Treatment Plant ... . Sector . .. . U S _

14 |
. 47
Bo6K M6, tuviiicvereeeeeree,

J
Receipt No. .........195%.... .. | Dated J""J-/?/‘L!
. 21 4 £ 5
Received from M/s. ...... Q'Lﬁfﬁf—,’?@’ j’)"ﬂ"’ 073 eg ' LQC“% .................................

= -~y i
Project .....ooveveieeenen, / ........................................... Plot No. ...... ¢¢._.~55 ...... Sector Lf,.tl\}m“&'

the sum of Rs. (In words) 7“-‘-’!’3 =7 mm account of treated sewerage water for construction
purpose. as per terms & conditions @verleaf

[Quantity of Sewage treated water = ..+2. SZ2. ____KI@Rs. B KL =Rs. QIGE‘,V*“ ol

7

Detail of Deposit Iy .
1.DD.No.-  ..MYO33H o Date :- 3/‘7’—"

3.DD.Amount ... 28000 e

Above mention D.D. received by me '
J -
plcd Bt Y e
&{/ /” -'yz 3 || ,\:.'
ountant

Divisional Customer; Ul 2 Authority Sigmatory
T } (ol o ) »
1 1645 [0, Noida Authority

)
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Termy & Conditions

The Treated Sewerage water is avatlable on 1st come Ist serve basis ap per availability from 9.30 A.M. t0.6.00 PM.
daily.

The treated Sewerage water is not fit Zor drinking purpose/washing use/bathing use etc. by labour/their families or
huiman being/animal use. .

The treated Sewerage water is to be treated further before use by builders/construction companies as per requirement
of LS. : 456 to meet the water patameter suitablé for construction purpases.

NOIDA isnot responsible for any damages/losses on any account associated with treated sewerage discharge for
construction purnoses. ' - '

NOIDA is not responsible to meet the demand as per schedule & time of colonizers/builder.

BBR technique treated sewage water is available from STP Sector-54, STP Sector-50 & STP Sector-123

CEO NOIDA will be appellant authority in case of any dispute & the decision shall be binding to NOIDA as wll as
builder/Colonizers. ' _

NOIDA reserve the right to regulate the sewerage discharge by any way desmed fit in the interest of Deptt.

NOIDA reserve the right to modify, delete, add any condition at any time & binding on builder/colonizer.

NOIDA reserve the right to fix/rsvisa rate of sewerage discharge from “ime to time..

NOIDA would be responsible to the axtent of supply of treated sewerage water for constmction purpose only &
urther bonafide use of treated sewerage water shall be the respensibilities of the builders/colonisers/persons getting
ted sewerage water from NGID
case of misuse, the penal action a
it these Terms & Conditons shall
idh Nagar and High Court in Alls?

er prevailing law shall he initiated
* governed in accordance with the jaws of fndia and District court in Cautam
sad shall have sxclusive jurisdiction to adjudicate disputes arising from the

tems hers in
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY

STATEMENT OF 1SSUING TREATED EFFLUNT WATER LIFTED BY BUILDER FROM 5TP bE:'_IuTQR«;ZS FROM JULY TO SEPTEMBER-2016

Dete of Application - 21.16.2016

e ' ‘ - - =]z )
- |recEiPT|BOOK | ADDRESS OF D5 HREAT S PERIOD OF A(&T’L‘I’AL BALANGE | o 2 }g E‘I
No. & MPANY NAME | : | j E < '
SNol & | pate | no. e COMPNAY RROBNT] . STATEMENT urreo | arv. (o33 % |
i @  |PURCHASED i oo |
P {KL) Al ‘
| o ! - |
: l ! '
| _ ASTEROID SHELTOES HGMES ~ |C-01A, SECTORA4, Rl e _ Y j— o s | .
1 |114a) 0so16 | 23 |MS U o i 25000.00 i S000KL  |01.07.2016 [30.09.2016| 1420KL | 3580KL ‘ 123 | on
I, | !

DAt {
APE (8) PE {Rev{' nu;Noiﬁa} »
‘ Z
Z
x
QT c
oN
w &
» SO

oF



STATEMENT CF ISSUING TREATED WATER LIFTED BY B'J!LDE FRCM STP 82C

NEW

OKHLA

& 1IN DU

3936

NT AL

THORITY

‘:‘_R-‘;EE

FOR OCTOBER-2

016 TO FEBRUARY-2017

HOMES PVT. LTD.

B 2833 TREATED - i _ =
BOOK - COMPANY F PRUJECT A L PERIOD OF WATER |BALANCE | =
COMPANY  PROJECT NAME AMOLIN WATER e w ——— ~
DDRESS . STATEMENT IFTED aryY.
NC. ADDR S ('r“. PURCHASED A ENi L,.,‘Ti_‘. 1
Wil | -
. = i ! L
|
A n ;
23 IMYS ASTEROID SHELTERS I "G AL SEC-4. GRONOIDA 2500000 | S0 KL §1.00.2016 | 28.02.2017 1 2323 KL 1255 KL 2

\ 1
|
|
I\ 1y \

I o
S ‘\:\"'I‘l )

ARE % ‘f?

g7
nOg‘
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White -~ Customer Copy

| [ Pink - JLE. Copy
QL@E@"E: Green - S.TR Cepy

Jellow - Office Copy

iew Olchla Industrial Develonment Authority
Neida
/ /23
Sewage Treatment Plant DY . (S SECLOT -oocrarsarasvons onvoorxpenssns R AR S R e e
Book T\Qo}w .................... ,
Receipt No. ..oee 3. 7. 7. | Dated 43/ ....... 2@/?
\
Received from M/s. /457%7"0’9/ ....... b SLQ"'LEI’Q ........ Horg2L. ... /‘7/ Zrtnn (.:"‘éi Beaggonsnsasponeiiiiannenesss
PROJECt wicsrassassensissssimsanesns / .......................................... Plot No. .{L_=.0! . A Sector . V; (,::r }\,0’ ‘1‘5"
the sum of Rs. (In words) Tusehd T “Q}‘J‘Efc“'f/ ay éﬁou account of treated sewerage water for construction
purpose. as per terms & cond,tmns overleaf
[Quantity of Sewage treated water = L{W .............. KL@Rs. f-J f""/KL Rs. 'Qz}@?/—-——- ]
Detail of Deposit / B
1. D.D. No. - 5550 ‘5/ JSUSUT ISRTURISRRUUNURURRPR D : 1 1< ‘-3?;0{%’7
2, Name of Bank - PMJ@
3. D.D. Amount /
Above mention D.D. received by me | ' g SACEr ALY
'\\}\1 / ;;AM} /‘ l(h AL:»;LQC?Q 2 \0\37
o Q:\iw’ | | SR 2%\
Divisional Accountant - o Customer g?g/ Y /,7 ?\ Authdrity Signatory
‘ Noida Authority

e

‘s
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Terms & Conditions

1. The Treated Sewerage water is available on 1st come 1st serve basis ap per availability from 9.30 A.M. t0 6.00 PM.
daily.

2. The treated Sewerage water is not fit for drinking pmpobu/washmﬂ use/bathng use etc. by labour/their families or
+“human being/animal use
3. The treated Sewerage water is to be treated further before use by builders/ /construction com.}anf's as per requirement
of 1.S. : 456 1o meet'the water parameter suitable for construction purposes.
4. - NOIDA is not regponsible for any dar::aoes/iosse‘; on any account associated with trc—:ated sewerage discharge for

" construction purposes.

NOIDA is not responsible to meet tho dpmané as per schedule & time of colonizers/builder.

BBR technique treated sewage water is available from STP Sector-54, STP Sector-50 & STP Sector-123

CEOQ NOIDA will be appellant authority in case of any dispute & the decwon shall be binding to NOIDA as wii as
builder/Colenizers. .. Sl %

NOID A reserve the right to regulate the sewerage discharge by any way d&emed fit in the interest of Deptt.
NOIDA reserve the right to modify, delete, add any condition at any fime & binding on buildet/colonizer.

NOIDA reserve the naha 1o fix/revised rate of sewerage cischarge from time to time:

S o

bt et NG QO
o

JR-N

NOID A would be responsible to the extent of supply of i’. eated sewerage water for construction purpose only &
A er shail be ¢

sponsibilities of the builders/colonisers/persons getting

[N

D

ws of india and | /iskiif
= to adiudicate




NEWICKELA INDUS 10ORIT
S TR R i g Tl : 4 e —
STATEMENT OF TREATED WATER LICTEC BY BUILD=R 1S GE J\,
= S OF JULE O DECEMBER-=

= : |
.-i | -
L |RECEIFT|BOOK 0.0 TREATED -
= COMRANY /T T ARIE rEEA =l HESIEYR B
5 | oaTE | No. COMPANYT PROJECT NAME | AMOUIT | WaATER S TATEMEN :
g = S I OR AR STATEMENT
gri i (<) "'Li-'-("-n;-qStﬂl ENT

= |

TEROIS SHELTAR! !
477) 230607 | 20 |sig ASTEROID bHELI'(.,-RiS' HOMES  [PLOT NO-CHITA, SFC-L GR '
| ‘ - PR (NOIDA l 200G00 | MO KL | 16072017 50
r |

ge

Bk e

A
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Whize - Cusiomer Copy

ST E Pink - JE. Copy
AN gﬁ B 2y
";ﬁ g S Green - SR Copy

Yetlow - Office Copy

lew Qkhla Industrial Development Authority
J_I[‘:f,i]‘fi' |
Sewage Treatment Plant .................... farerevmrscssenenersnns B Sector ......../ [ 5-5 ............
Bdbk NO. 2o
: /
5] —
Receupt No. ... 1 589 ... | Dated ../ //43/ / g(
Received from M/s. . fd $7Lt‘s’t) *Cf? BM lteysS. . o QA /,/Lf"f' Fouen C:H{
Plot No. C’“OIA' ............ Sector L(.z(f”‘"{@*’“(“
o .9.‘.—-?1 account of treated sewerage water for construction
[Quantity of Sewage treated Water = L]lm .............. KL@Rs. 5:"_ JKL=Rs. =5, 509 — ]
Detail of Deposit o -
L DD.No.-  LSKEL 2o, Date - A2 IE
2. Name of Bank - ..o AT oo
3. D.D. Amount . ZEAlTD. ot
|
Above mention D,D. received by me ‘
/ . \
1\3 /4 I &1 M
Divisional AccouRitant _ | Customer PeyzrrLaTY Authority S@llatory

Noida Authority

ve

.9¢
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noida

Terms & Conditions

The Treated Sewerage water is available on 1st come Ist verve basis ap per availability from 9.30 A.M. t0 6.00 PM.
daily. '
The treated Sewerage water is not fit for drinking purpose/washing use/bathing use etc. by labour/their families or

- human being/animal use.

The treated Sewerage water is to be treated further before use by builders/construction companies as per requirement
of LS. - 456 to Micet the watet paraméter suitable for consiruction purposes.

NOIDA is not responsible for any damages/losses on any account associated with treated sewerage discharge for
construcfion purposes.

NOIDA is not responsible to meet the demand as per schedule & time of colonizers/builder.

BBR techniqus treated sewage water is available from STP Sector-54, STP Sector-50 & STP Sector-123

CEO NOIDA will be appellant authority in case of dny dispute & the decision shall be binding to NOIDA as wil as
builder/Colonizers.

NOIDA reserve the right to regulate the sewerage discharge by any way deemed fit in the interest of Deptt.
NOIDA reserve the right to modify, delete, add any condi‘ion at any time & binding on builder/colonizer.

NOIDA reserve the right to fix/revised rate of sewerage discharge from time to time.

NOTD A would be responsible to the extent of supply of (r2ated sewerage water for construction purposs only &

~

£y -3 P o N T g L N N T2 ATy
further bonafide use of treated sewerage water shall

<

s responsibilities of the builders/colonisers/perscns getting

e PR AN SVTES A
reated sewerage water from NOIDA

o AF Tnds 3™
o A TnAdia ne-AT
s oLl Eﬁwia o REN

torms here 1o,

"tE



3944

NEW OKHLA INDUSTRIAL DEVELGPMENT AUTHORITY
STATEMENT OF SEWAGE TREATED WATER LIFTED BY BUILDER FROM STP HECTOR-123 FROM MAY TO DECEMBER-2018

. | . "~ sewace SEWAGE | sEwAge | . |

= | 0.0 TREATED TREATED | TREATED g |
= COMPANY | PRCJECSS ol ey PERIOD OF =

& [RECEIPTIBOOK COMPANY | PROJECT NAME | "“”“’“ﬁg‘ngmg - | AMOUNY | WATER s;.a?rt::'\qn?n WATER | WATER E“ z

& | DATE | NO. : ESS ) |PURCHASED - LIFTED |BALANCE| ™ &

@ i ' oTY. QrTyY. QY. ~

1599) 07.03.08 [ 32 [pwss ¢ - SHELTOT‘S HOMES'  16.01s, SEC4, GRoNODA | 20000.00 4000KL 101052018 |31.122018| 985KL | 205k | 1oz |

- 1

| 3
1
: | Y
. By
/S,_,ﬁ | NJ
Asstt. Manager Magager

d&

-8g
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S el s Hhite - Customer Copy
3:,.%&;; ﬁiﬁr Pink - IE. Copy
e Pl T S Lreen - SLF Copy

Ieliow - Gffice Cony

New Okhla Industriai Development Authority

3

Noid

)

™,

P P
P f ;] Z
s

Sewage Treatment Plant ... i A iR e v e SECOT ovraronn f

Book No. ........ 24 UPAYN 1533, ul-1y p -9 756

...................

: R Y = a9
Receipi Na. ...... ’T” ............... | Dated .£5— 02 4=

.
Received from M/s. (7auzigis oo 12T, 9 G Prth e dirik ;Qudq/w’_./ /p'”g_ (ﬂ/’j

.......................................................................................................................................

.................................

[Quantity of Sewage treated water= .. 70 KL@Rs. =Y KL= Rs. 4’—50?2?"""]

Detail of Deposit
i.D.D.No. -

Above mentign D.D. received by me e

/ Aty
\ I f / R % 1‘«&“-"%’ v i G : %
%\\ | NS e ol k.
Divisional ﬁcLU untant,

S\ —‘ -

Noida Authority

.'I . ‘;‘1
storer - y Sig
\ Customer | Authority Signatory

¥T
62 (A1102) 3

aYNXIANNY
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Aoida

Terms & Conditions

L. The Treated Sewerage water is avaﬂable on Ist come Ist serve bagis a;: Der'a\ ailability from 9.30 A.M. to 6.00 PM.
daily. § Lo

The treated Sewerage water is not f t for émnkmg purpose washmg use-’bathmg use etc. by labour/their families or

furnan: being/animal use.

. ; The treated Seweragc water is to be treated further before use by btuldarafcbnstructmn compames as per requirement
-of LS. 2456 to meet'the watet: pardmister suitable for cohstruction purpases. .

4.. NOIDA is not responsible for any damages/iosscb on any account associated with treated sewerage discharge for

7 eonstriction prirposes.
NOIDA. is not responsible to meet the demand 2s per schedule & time of e.-olcmzers.«’bmlder

BBR technique treated sewage water is available § fromi ST? Sector-54, TP 'Séctor-50' & STP Sector-123

CEO NOIDA will be appellant authomy in case of any dicpute & the decszon shall be binding to NOIDA zs wll as

builder/Colonizers’ '

NOIDA reserve the nght o regulate the sewezaoe discharge by any way deemed fit in the interest of Deptt.

NOIDA reserve the right to modify, delete, add any condiiion at any time & binding on builder/colonizer.

NOIDA reserve the right to fixfrevised rate ofSew: srage discharge from timg to time:

NOIDA would be responsible to the sxtent of STIp; Jl}' of treated seweraga water for eonstuetion purpose only &
further bonafide use of treated sewar: age water shall bz the responsibilities of the bmldem colonisers/persons getting
reated sewerage watsr from NOTD A

‘% case of misuse, the penal actio

}\2

(@]

A

ym_)._a'\@@o
i:“_wg‘@x h

'}

a¢ ner prey

o

< L

A e 7= R

(Qi Na gar and Hi

terms here | 1.
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY

d

STATEMENT OF SEWAGE TREATED WATER LIFTED BY BUILDER FROM STP SECTOR-123 FROM NOVEMBER-2017 TO DECEMBER-2018

czi SEWAGE SEWAGE | SEWAG
D.D. | TREATED TREATED | TREATE
[
S.No.| & Ri‘ﬁ'&fw Bﬁ’g" COMPANY / PROJECT NAME comp:g; é ;‘SOJECT AMOUNT | WATER :.5@2:&'; WATER | WATEF
3] ' ® |PURCHASED LIFTED |BALANC
s QTY. Qry. QTY.
GAURSONS PROMOTORS PVT i ]
1 |u7e| 030206 | 20 | el Pat, Lidy |OF1~ 03 16C, GR.NOIDA | 2500000 | S000KL 01112017 |31.122018| 300KL | 1300K0
\
\l
“Q(
_ < : J
AGstt. Manager D.A. \S\ Manager Sr. Mafager (Jaf) Revenue

®
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ATI0A

New Okhia

Ffitte - Qyvragor Copy
Pk - Z. Copy
Green - S.7.P. Copy
Yellow - Qffice Copy

Industrial Uevelopment Authorﬁ}f

MNoida

Sewage Treatment Plant. |~ S Sector....... .. Rz S U
Book No. . ... 8.
Receipt No. ..., . 945.... Dated../ S/ o4, /;%‘.5.‘?5“
Received from M/s. . .9 ’*"*LL\IQ*W'P}‘O ARTES ’DV?L Es
e N N Plot No. Cﬂ/lf Rnlar. N Sector Tf'—‘l]'k&ﬂ"*é’-‘“i-u

) ' é-z IV )
the sum of Rs, (In words) . T ‘-*—“be . fﬁ’&&lcﬁn’i“ﬁ/ On account of treated Sewerage water for construction >
Purpose. as per terms & conditions overleaf. E
[Quantity of Sewage treated water = ___ . OCe. ... KL@Rks. L /KL = Rs. ,%.C’.Z.QQ‘? ] ;?
Detail of Deposit >
Detail of 08I _ i
1.D.D. No. - L2Ad e ué? ......................... Date -X}Jf!'y § W\
2 ] Bange ¥
; " 3™

N\

Above mentin D.D. received by me W 0 R <

. : N
Divisional Acf;)o Customer Authorits S‘ign'afory

Noida Authority



[

;\}3.

o val 13»}‘&) from 9.30 AM 10 6.00P.M. daily.

: © g
= PRt g;z‘—-\( cro d
2oo, Uy auv [O180e

r hetore use by builders/consiit Gtion cormpanies as per requirement 0%

ed sewerage wais . ¥
mest the vvaif:r parameter suitable for construction purposes

w2

not res onsible for any Aamases/losses on AR account associated with freat ted sewerage discharge for
P Y ¢

ccja_‘_ﬂstmcﬁon irposes.
NOIDAisnot responsibie to mest :he demand as per schedule & tii:e'..es?;;’e;_‘l-:-»niz:ergu'ru ilder.

SBR fechniquett “reated sewage waler is :-;a*.-'a:i.:—'.‘t le from STP Sector-34, STP Sector-50 & S TP Sector-123

CEO NOIDA will be appellant a1 athority is case of an dlspufe & the decision s! m'] be binding to NOIDA 28 well as
bulider/Colonizars. e Bemst | g2
NOIDA reserve the right toregulate the sewerage discharge by any way d.eem ed fitin the- interestaf Lept.
NOIDA reserve the rightto modity, delete, add any condition at any thng &bindmg on builder/colonizer.
NOIDA reserve the rightto fix/revisedrate of sewerage discharge from fime to time.

NOIDA weould be I'BSpQ’l‘?ihluI sly of treated sewerage water for construction purpo

bonafide use of treated sewerage 211 be4he respoasibilities of the b-u\c[er’!colo‘ﬂ sers/pers

sewerage water from NOIDA. 5 w4 - o g, E

In case of misuse, the penal action as per prevailing law shall be imitiated N

That these Term:. & Conditions shall be go» srned in accordance with the laws of India and Di striet cour
Gautam Budh Nagar and hL*m Court in Allahabad shalt have exclusive jurisdiction to adjudicat e disputes arisin

the terms here in.

{Cuastomer Sign.)

‘Sh
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY

STATEMENT OF ISSUING:TREATED EFFLUNT WATER LIFTED BY BUILDER FRACH STP SECTOR-123 FROM JULY TO SEPTEMEER-2545

Date of Apnlication - 21.10.2018

2 I
[ =] L = |-
= D.D TREATED AGTE: Q18
2 ADDRESS OF o PERIOD OF QTY. |BALANCE|s E E &
o, B y 1 ' i
EXEN co_pam#v NAME ity AMOUNT |  WATER STATEMENT uFtED | arv. |6 3|3 %
o @)  |PURCHASED : g8
] (i) bl
24 | |
|

PROMOTORS  [GH-08C, TECHZONE-
IV, GR. NOIDA

.

3-;;:

Z3000.00 S000KL [ 03.07.2015 | 50.05.251¢ | 1430 KL ISTOKL

]

1 13721 270816

R
e ~_

APE (S) PE (Revenue Noida)

Ve
‘bt
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY
STATEMENT OF ISSUING TREATED WATER LIFTED BY BUILDER FROW ST! SECTOR-123 FOR OCTOBER-201€ TQ FEBRUARYS51"

E TREATED |
- o | TREATED PERIOD OF WATER |BALANC
= |RECEIPT[BOOK —uame | COMPANY!PROsECT J Movieni BLE r ATER |BALANGE
o i ¢ HAM AFIOUN 33 . Ee

SNo| & | DATE | no, | COMPANY/PROJECT HAME ADDRESS AOUNT | WATER | oo N UFTED | arv. [f
) |PurRcHAsED lleadl

8 QTY

|

i

PANCHTATY 5 PROMOTORS GH-08E, TECHZONZ-IV, 5 2000 51 i o ; o
: 25000, KL 1905102036 | 28.022017| 2260 K 1310KL
PVT.LTD. GR. NOIDA 000.00 3000 K 3 17| 2260EL | J

7% TT 0 L 24 A
P72 27.61.:8 <5 MU

9
A
3
]

LOCATION |

L] 1 ad "y

\ IO Q(

% 2 oA R

W\" k,:\‘l ); | X

DA ‘ APZ (V) PE ({al) Revenue

g5
- Sh
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White - Customer Copy
e = Pink - J.E. Copy
'm [-._. Grees - S.TE Copy
' Yeilow - Office Copy

N BT

= 3 3 tont T Thawral cevwvs mead A vodd ol
New (lchiz Industriz] Develonment Authoritv

23
] | olia

"" o -

‘f / } L :.‘

T 4 - «'-.I '-:i_'{' )
Sewage Treatment Plant ................. vl s sy SECLOT ....ovcseeride o ra e seesneresassesassasnssnsarasssnnasessonsassonns

i e

Book No. ...oY o

~ F x 1 —
PLOJEct ..cocoveerirrirecenvens / .......................................... . PlotNo. ... 7708 Sector T&CZ’IMI"L A
. ‘ Dy AMar 0[5?
the sum of Rs. (In words) T‘*’Q ~ #m‘&éﬂ”{ !.’;:a.-é{ on account of treated sewerage water for construction
puipose. as per terms & conditions overleaf.

[Quantity of Sewage treated water = ... . oe f'B'I{L@E’.s W2 A JKL=Rs. Q—sz/""_]

Detail of Degésit .
1. D.D. No. - £5¢€¢¢0 | Date :- 0?/5*5%7

2 Name of Bank - ../ &5 oo
3. D.D. Amount Q{],Qc."ﬁ/‘—* ‘

Abeve mention D.D. received by me

! r - \ —
{%7," ’/l Z<:1P ! & ’:‘ ¥ h""\ﬁ;‘( & f\l b_}\v} "‘)
W S SLPHADD 2P %) -.-PJQ
Divisional Accountant-

£h
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Aoida

Terms & Conditions

The Treated Sewerage water is available on 1st come 1st serve basis ap per availability from 9.30 A.M. i0 5.00 PM.
daily.
The treated Sewerage water is not fit for drinking purposs/washing use/bathing use etc. by labour/their families or
" Iiman being/ahimal use.
The freated Sew erage water is to be treated further before use by I:-ullders/constmctlon compames as per requirement
of LS. : 456 to meet the water paraméter suitable for constraction purposes. JO
- INOIDA is not I“'apDIlSlbI“ for any damageef’lobses o1 any account wssomated Wlth treated sewerage discharge for
"~ construction puiposes. -
NOIDA i notresponsible to meet the demand as per schedule & time of colamzersfbmlder
BBR technique treated sewage water is ayailable from STP Sector=54, STP Sector-50 & STP Sector-123
CEO NOIDA will be appellanl authority in case of any dispute & the deczsmn shall be binding to NOIDA as wll as
builder/Colonizers.,
NOIDA reserve the nght to regulate the sewerage dischazge by any ¥ Way deemed fit in the interest of Deptt.
NOIDA reserve the right to mou;y delete, add any condition at auny time & binding on buildeffcolonmer
NOIDA reserve the right to fix/revised rate of sewerage cischarge from time to time.
NOIDA would be responsible to the extent of supply of treated sewerage water for construction purpose only &
further bonafide use of treated se Werage water shall be the responsi hihtles of the b 111&61‘5; colonisers/persons gstiing
ireated sewerage Y‘J{:‘étﬁi from T\T{}“@ AL
In case of misuse, the ;:

Mf-.r_:" hage "r._, me S ( - -

A Y J— 4 laws afTndis xRy o X )
v UL LI AO00 GADCE Wals LI 1EeWs 01 india anc sk 1oL COLrL 1M LA

i

Budh Nagar and High Ceurt in A ”ﬁp»‘r,_ shall bavs exclugive jutsdiction to adjudicate dispites ariging *:-:_',--:'; the
zevms here in.

.5))-)
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. =~ IRE IPT{BOOK o 5 = PERIOD (E e
Sho,| & | bt fj“ COMPANY /[PROJECT NAME B LI ROJ MO U WATER FERIOD G N =
W | DATE | wo. L=ESS - Rl STATEMENT ! o
T{?}I (3 PURCHASED], i | | "3 |
[ £ ~ - S, SO | L | =
- | i BERER
: o R W, R GH-08i, ENE-TY ' '
L S0 M5 PANCHTATVA PROMOTORS PVT 17D ,‘Ir' .:w I B ‘ W00 | JB00KL | 1097.2017 .‘n}.IZ,IU[’." 2070 Ki. f 13 €L ! 123
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ROida

| New Okhla Industrial Devel opment Author

LAANALE

- Receipt No. ....... 94&

Wiite - Castom Comy
nx J.E. Cony
Green - 8. T.F. Cop
Yeilg Ofice Cop
T

n{__r
Y

e .

* Received fror-n}\/i./s ..... O.\F‘f\c\k 4....5.;/?7@&"’\ Ho nried CDQV&—QOJQ“{’CK firt L=l

..............................

. ..’ '. = T 1A ! / 3
~ the sum of Rs. (In words) TL"“’O"?&?/ , ?’.\-@.‘/ﬁ‘&.?’-ﬁf"f On account of freated sewer,

i puIpose. as per terms & conditions overieaf.

: [Quantity of Sewage treated water = ... 11920 x1@rs. ST 1 - Rs. .20, 200/ — 4

.....................

Detail of Deposit ' : :
71DD.No.- GfeHYFe Date - 277/ 67 ¢~

............

.................................

3

) 4
I_WJ Divisional Aca)ouﬁtant {fu%!}%% )

|_ | - : t? ;?f/ﬁf /26

i

/ Above menﬁop@. received by me

.........................

! 2 '; -~ § . .
......................... TPt ORI 1", No N2 L/ Grja=T Sector .[E.C. Cror Moycda .

age walter for construction

(kT0%)
b : 330%3NNY

%ﬁ X

Authoritg-Signatory
Noida Authority

o)
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‘erms & Conditions

TheTreated Sewerage water is available on Ist come Ist serve basis as per availability from 9.30 A.M. to 6.00 P.M. daily.

The treated Sewerage wwazer is not fit for drinking pur ;ose/washing use/bathing use etc. by laboie/their families or
human being/animai use. _

The treated sewerage water is to be'treated further befor= use by builders/construction companies as per requirement of
1.S.:456tomeet the waler parameier suitzile for construstion purposes..

NOIDA is not responsible for any damages/losses on any account associated with treated sewerage discharsz for
constriiction purposes.

NOIDAs notresponsible to megtthe demapd as perschedule & tlme of calonizers/builder.

SBR techmque treated sew.age witer is aveilable from STP Sector—54 STP Sector-50 & STP Sector-123

+ EEONQIDA will be appellant-guthority is case of any d1spute & the decision shall be binding te NOIDA as welt as

builder/Colonizers. . - .

NOIDA reserve the right to regulate the sewerage discharge by any way deemed fitin thé mterest of Deptt.
NOIDA reservethe right to mochfy, delete, add amy- condition at any time & binding on buildet/colonizer.
NOIDA reservethe right to fix/revised rate of sewerage discharge from time to time.

NOIDA would be responsible to the extent of supply of treated sewerage water for construction purposes only & further
bonafide use of treated sewerags water shall be the responsibilities of the tmlldexs/colomsersfper&.ons gettmz treated
sewerage water from NOIDA.

In case ofrrisuse, the penal action as per prevailing law shall be initiated.

That these Terms & Conditions shall b= governed ;1 accordance with the laws of India and District court in
Gautam Budh Nagar and High Court in Allahabad shall nave exclusive jurisdiction to adjudicate disputes arising from
the terms here in. | _

| /
" : //
| vy

(Custhmer Sign.)
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NEW OKHLA INDUSTRIAL DEVELOPME NT AUTHORITY
STATEMENT OF ISSUING TREATED WATER LIFTED BY BUILDER FROM STP SEC [ OR-123 FOR OCTOSER-2016 T FEBRUARY-2017

g | | | ATEL z
c SJECT tamE | COMPANY | PROJECT Aw‘iﬁ}f | T;‘E‘EED PERIOD OF TSZ’E;;I BALANCE|a.
S.No. % COMPANY / PROJECT MAME ADDRESS ; TER STATEMENT Krimed oty |7 &
3 i (<) PURCHASED oty o
Bl & =
x —
1
1 73| 27.01.36 | 24 PRl oseoo0e | soooRL | o1102018 28020007 | mssi 1195 KL | 122
|
|
i\
| Ll.::.#
B
\\” y \:\ﬁ\'\
! A@ N
! DA APE (V) PE (Jai) Revenue

S
bS
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NEW OKHLA INDUSTRIAL DEVELGPMERT AUTHORITY
STATEMENT OF ISSUING TREATED EFFL'JNT WATER LIFTED BY ELNLDER FROM STP SECTOR-123 FROM JULY T4 SEPTENIBER-
- : b il =209
Date of Applicaticn - 21.10.2016
ACTUAL '

| 6.0, ‘ # b
- PERIOD OF GTY. | BALANCE

5.No, RECEIPTY Bak COMPAKY NAME AUDRESS OF | s piouin &

DATE NO. COMPNAY - STATERMENT LIFTED aQry

RECEIPT NO.

N .

1]
| <) (4L} |
| | |
: . GALAXY DREAM HOMES GC050/GH-03. SEC- . . . - ;
73| 27.01.14 4 > -~ i N T 380G0 SCO0 KL 107.2016 | 30.09.201 20 KL 3880 KL 123
1 1173 01.1¢ 2 M/S DEVELOPERS PVT. LTD. 16C . GR. NOIDA S) o O KL 01.07.2016 | 30.09.20i4 1420 K | 5
‘ | ) |

D | 8% R .."‘“‘-1
o Wef N
! i1 | »
JEW e o A | APE (8) PE (Revénue Noida)
[




White - Customer Cupy

' Pink J.E. Co.‘:s:
Green - S.I2 Copy

Yellow - Officé Copy

3962 > 4

New Okhla istrial Development Authority
Noidz
. /7 3

Sewage Treatment Plant .../ .. . SECIOT wavarnreen e B
Book No. . 30

w ey § o AT
Receipt No. 1 479 Dated 23, g =3 |

/

Received from M/s. . 675’-«/ G‘%&/Q’L)?F G olNe CDM‘Z!;,; e, /‘7 . ,,.:\_/
Project ... |/ . Plot No. (YC’T:’J_'P/CJ}W*} Sector /6. Cop o, ‘V'j(di‘f

the sum of Rs. (In woirds) e Q)‘jl ) 71“'0“45%""/ Y f*é;(n account of treated sewerage water for construction
purpose. as per terms & condmons overleaf.,

[Quantity of Sewage treated water = (1021?' ............ KL@Rs. ....3./~—/KL=Rs. L0 GEZ%
Detail of Deposit | - /o fi

1.D.D. No. - Z17 Lf‘/{*’ e, DAte - 52/00///7

2. Name of Bank - 5&1 -

3. D.D. Amount

Above W\_ﬁoﬂ D.D. received by me

95 o

. | (f,';’!pw,ol K X /\Q'/"@\‘?
Sk g '
Divisional 'E-‘;ccountapt Castomer I 2D °P autb’brm Signatory

“g/ - fx : Noida Authority
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Terms & Conditions

The Treated Sewerage water 1s: avalfab le on st coine 1st serve basis ap per availability fom 9.30 A.M. to 6.00 P M.
daily.

The treated Sewerage water is not fit for drinking purpose/washing use/bathing use etc. by labour/their families or

' .numan bemg/animal use. |

The treated Sewerage water is to be treated further before use by bﬂ]]duI'S{COIlbﬂ'UCtZOﬂ qampames as per requirement
£1.8.: 456 o meet the water’ parame*m suitable for'construction purposes. ol
*\I OID.A_ 13 not respomlblc for any dama.ges/losﬁew n any account associated with tfeated sewerage discharge for
consfruction pliEposes. .
NOID A is not responsible to meet the demand as perschedule & time of cqlonmarsibmldﬂ'
bJZb. technique treated sewage water is available from STP Sbcto1—:>4 STP Sector-30 & STP Sector-123

CEO NOIDA will be 1ppe]lant authority in case of any djspute & the dﬁClbiOB shall be binding to NOIDA as wll as
Jﬂ'ierz"“olomzers g . \

NOIDA reserve the nbLt to regulate the s».,me;agﬂ discharge by any way deemed fif in the interest of Deptt.

NOIDA reserve the right o modify, delete, add any condition at any time & binding on buuder/celomzer

. NOIDA reserve the right to ﬁ::frewsed rafe of sewerage d:scrarce from time to time.,

4 would be responsible to the extent of fsupply of * treated sewerage water for « ,on\-*ructxon purpose only &
LUrTe=aT ":.‘-I?"!aﬁde L5 ﬁl .T-’-‘- \f'i“-d SevV&I'a wWaler 5!13 L Lle Lhc _Et U' 0y sSlbl'lLl'”S C‘ . {he h IIdeESﬂ“OIOTns rs/pergong geti—iné’
sewerage water from NOIDA.

N Ea
LSS,

3 action as ver vt

22 initiated.
s shali be
ourt in Alla ahabad

with the laws of India and District court in Gautam
urisdiction %0 adjudicate disputes a arising from the

.y e
|'_':"—'_:f ?‘ A = ’ # -_\—:r'.;: -"’I__.,_‘i:—‘:;:

& 75)
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White - €

.\':' - loame: 1t
" — AN —— ) . :I e ; skl f
s R p— fink -~ T.E. Copy
nm%»..alﬂ - A Er s A
5 T 1S =y Ve Green - LTF Cppy

Yellow - Offica Copy

{ew Okhla Industrizl Development Authori ty
loicla
Sewage Treatment Plant ..............|. . 4‘/ ........................... Setor ...l *‘*—' ............................................
Book No. T |
Receipt No LAB2Y Dated 05/ a6 //g
Received from M/s. . C/?a«ﬁciﬂ ...... $ zeany H oie. @ o ﬁl@&”’-ﬁ [Q V. (,Jl‘d
Project ......coevererneenennn. / ................................ R Plot No. (7 '”03/ G14i=3... Sector LS. G, 'VG'CZT

the sum of Rs. (In words) F Ve W b=t L“‘-f CU‘Z m-/ on account of treated sewerage water for construction
purpose. as per terms & conditions overleaf.

[Quantity of Sewage treated water = ... / oo KL@Rs. .. Qﬁ/’“ /KL=Rs.. 5 0‘2’79/

Detail of Deposit

1. D.D. No. - 33?‘(8({ . Date :- 0’/06/f3
2. Name of Bank - C‘SE}L“\—UQC% 8@1 n/t<
3 D.D. Amount Sm-——' ............................

Above mention D.D. received by me

| i >
',“.'-r;‘\- :::db \\‘(
o \J'__L -!F‘-’,’./H ,",-%:}:‘.; ) k‘
Emsmna_Acmummnt | _ “ustomer ' Aut}‘orl Signatory

Noida Autho rity
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noida

Terms & Conditions

The Treated Sewerage water is avallabic—: on st come 1st serve basis ap per availability from 9.30 A.M. to 6.00 P.M.
daily.

The treated Sewerage water is not fit for drinking purpose/washing use/bathing use etc. by labour/their families or

< “human | beirig/animal use.

The treated Sewerage water is to be treated further before use by bmieers/constmcnon ‘companies as per requirement
of 1.8 : 456 to-meet the water parameter suitable for eon&iruction purposes.’ '

NOIDA 18 not responsible for any dam'zgesde«ses on any account associated with trea‘ted sewerage discharge for
construa,tloﬁ purposes.

NOIDA is not responsible to meet the demand as per schedule & time of colonizers fbuﬂder

BBR technique treated sewage water is available from STP Sector-54, STP Sector-50 & STP Sector-123

CEO NOIDA will be appeﬂani authori ty in case of any dispute & the decision shall be binding to NOIDA as wll as
builder/Colonizers: -

NOIDA reserve the right to regulate the sewerage discharge by any way deemed fit in the interest of Depit.
NOIDA reserve the right to modify, delete, add any condition at any time & binding on builder/colonizer.

NOIDA reserve the right to fix/ rpx sed rate of sewerage lecharoe from time to time.

NOIDA would be responsible to the extent of supply of 2 cate d sewerage water for construction purpose only &

further bonafide use of treated sewerage water shall be th responsibilities of the bui kie s/colonisers/persons getting

z:rmfud Sew cwgr water fron wTOEfT A

4 <
8% L0

all be initiz ”Ld

19



STATEMENT OF SEWAGE TREATED WATER LIFTED BY BUILDER FROM =

NEW DKHLA INDUSTRIAL DEVELORE

3968

AUTHOEITY

P £ ECTOR-123 FROM JUNE TO OCTOBER.201:

g | [ SEWAGE SEWAGE | SEWACE
= _ TREATED e TREATED | TREATED
« n ) g —— COMPANY | PRO e & PERI AT
sio.| £ |FESEFTIBOOK  companviprosscThame | OO Aboanes ECT | AMOUNT | WATER ook | WATER | wateR
Lo | > = | I ¥ |PLURCHASED | LIFTED |BALANCE
g ary. | QTY. QTY.
. ) JALAXY DREAM HOMES GC-03D/GH-03, SEC-16C, | ., .
05.06.18 | 33 ‘;‘i’“‘i"‘g?ﬁ”?{;&’ ,;‘P:Ng’ﬁ? 4 AEC-16C; : G000 1000KL | 08062018 | 15.102018| 1000 <o NIL
oy OPEs PV | 5 .
|
|
H '\‘ 1
,.-\ /}
| % %
| * I\.jl C:J'flz.’-/
| D.ATTYT) ] b Manager Sr. Mauw Fe-;—emm

dh
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ANNEXURE : 4 ¢3.
INDIA %@%mm (Cory )

Government of Uttar Pradesh

e-Stamp

Certificate No. ¢ IN-UP42257463804608V i
Ceriificate Issued Date I 22.Fpb-2023 06:12 PM :
Account Reference . NEWIMPACC (SV)/ up14055404/ GAUTAMBUDDH NAGAR 2/ UP-GBN ._.'
Unique Doc. Reference © SUBIN-UPUP1405540478444129896785V
Purchased by : PANCH TATVA PROMOTERS PRIVATE LIMITED °
Description of Document Article 5 Agreement or Memorandum of an agresment ,
Property Description . Not Applicable ' _
Consideration Price (Rs.) :
First Party . PANCH TATVA PROMOTERS PRIVATE LIMITED :
Second Party - GALAXY VEGA APARTMENT OWNERS ASSOCIATION —
Stamp Duty Paid By . PANCH TATVA PROMOTERS PRIVATE LIMITED “
Stanmp Duty Amount(Rs.) ¢ fon ¥

{Cne Hundred only) 5
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This Agreementarhanding over of maintenance, commaon area and facilltiés is made (“the

Agreement”) and executed at Gautam Buddha Nagar on this February 16", 2023 by and
between: M/s Panch Tatva Promoters Pvt. Ltd. A Company incorporated under the
provisions of The Companles Act, 1956 and having its registered
office at Unit No. 105, First Floor » vardhman's Sidhant Shopping Plaza, LSC , Savita Vihar,
Delhi-110092 through its  Authorized Signatory, Mr. Aryan Kaushik Authorized Vide
Resolution dated February 16%, 2023 passed by the Board of Directors to sign and execute

this agreement for and on behalf of the Company, hereinafter referred to as “the
Developer/First Party”

AND

The Galaxy Vega Apartment Owners Association, an association formed and registered
under the Societies Registration Act, 1860 having its office at Galaxy Vega,

Through its President Mr. Sanjay Sarswat and Secretary Mr. Sachchida Nand Jha and Treasure
Mr. Narendra Gaur jointly authorized Vide Resolution dated February 3", 2023 to sign and

execute this agreement for and on behalf of the association, hereinafter referred to as the
“the Association/Second Party/AQA”,

The First Party and the Second Party shall, unless excluded by or repugnant to the subject or

~'.._'.‘\

—
7

f—

o~

RG>

context, be deemed to mean and include their executors, administrators and permitted
X~ _\___>\ assignees.

O\ & o ) fThe First Party and the Second Party shall hereinafter individually be referred to as the Party
AN~ ('"f}',-"and collectively as the Partles,

- WHEREAS:

The Developer has been allotted a piece of land admeasuring about 20240 sq. mtrs.
on Plot No._District Gautarn Budh Nagar by Greater Noida Industria! Development
Authority (hereinafter as GNIDA) to the Developer vide allotment letter, No.

PROP/BRS-03/2010/1732 dated:- 18/08/2010 for the development of Group
Housing Society date .

The Developer has developed a group housing resldential complex under the name
and style “The Galaxy Vega" along with Commercial Area (hereinafter as
“complex/Project”) comprising of several multi-storied towers/buildings, having
residential flats along with other common services and facllitles belng part of the
complex In accordance with the sanctloned bullding ptans on Group Housing Plot
No. GH 08C area/land measuring 20240sa, mitrs,, sltuated at Sector Tech Zone 1V,
Gr, Nolda, Dlstrict Gautam Budh Nagar, U.P. allotted and leased to it by Greater
Nolda Industrlal Development Authorlty (“GNIDA") And the developer has assured,
comifited and undertaken that they have constructed sald resldentlal units and
shop strictly In accordance with sanctioned bullding site plans, drawling _deslgns
and specifications sanctloned by tie compotent authority and the bu&lwx (ﬁﬁ'ﬁ-

A xt“ A év'

f b \\l G e
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as regards their quallity and quantities specified in the drawings without any
violation or contravention thereto.

And Whereas the fittings, fixtures, amenities and facilities provided in said project,
residential units and commercial shops are and part and parcel of this agreement,
duly signed by both the parties in token of their correctness and acceptance, are
actually available at site and are according to site and have been made available in
said project and commercial shops are also as per specifications, designs and
drawings sanctioned and approved by the competent authorities and not at all in
violation or contravention of any specification or stipulations.

iii. The Society “Galaxy Vega " consist of { ) of Residential Units in of towers and
Shops in the said Complex.. The Developer has obtained occupancy certificates from
GNIDA for the entire society and complex and further handed over the possession

of the flats in the complex to the respective owners. The copies of the occupancy
certificates are enclosed with this agreement.

V. The owners of the flats in the complex have formed an association in the name of
“Galaxy Vega Apartment Owners Association” for the welfare of residents of the Complex
as mandated under the Uttar Pradesh Apartment (Promotion of Construction, Ownership
and Maintenance) Act, 2010 read with Rule 3 of Uttar Pradesh Apartment (Promotion of
Construction, Ownership and Maintenance) Rules, 2011,

v. The Second Party is the association of the apartment owners who have purchased flats
from the Developer in the Complex, constituted under the provisions of the Uttar Pradesh
Apartment (Promotion of Construction, Ownership and Maintenance) Act, 2010 read with
Rule 3 of Uttar Pradesh Apartment (Promotion of Construction, Ownership and
Maintenance) Rules, 2011 (Hereinafter called “the U.P. Apartment Act”).

Vi The Second Party has represented & assured to the Developer that it is legal, validly and
lawfully constituted association of flat owners of the Complex Registered under the
Provisions of Societies Registration Act, 1860 having the Registration no. GBN/07213/2021-
2022 issued by the Deputy Registrar, Meerut on_17/09/2021 & having its validity upto
16/09/2026 as mandated under the U.P. Apartment Act and there is no dispute among the
office bearers of the association. Also, the members of the association have unanimously
resolved to execute this Agreement between the parties.

Vii The Second Party has represented & assured to the Developer that the Second Party
is duly elected body of the Apartment Owners Association comprises of 1) Mr. Sanjayk
Saraswat- President ; ’
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2) Mr. Ravinder Kumar Sharma - Vice President ; 3) Mr Sachchidanand Jha- Secretary; 4} Ir.
Narendra Gaur— Treasurer; 5) Mr. Mukul Sharma - Executive Member ; 6) Mr. Kumar Rohan —
Executive Member ; 7) Mr. Rajesh Choudhary— Exccutive Member ; 8) Mrs. Richa Bajpai—
Executive Member ; & 9) Mrs. Sandhya Singh - Executive Member .

viii. That subject to the aforesaid assurance, commitments of the Developer, the
Second party AOA has agreed to take actual, physical possession of maintenance,
common area and facilities of the society and commercial shops from the Developer.
The parties are desirous of entering into this agreement to complete the process of
handing over of the affairof the society & complex to the Second Party by the Developer
alongwith maintenance of common areas and facilities as required to be handed over in
terms of the U.P. Apartment Act.

And Whereas the terms and conditions of this agreement as mutually agreed between the
parties hereto are reproduced hereto into writing, with a view to avoid any possible dispute or
controversy in this regard and to secure the rights and liberties of parties hereto as regards said
project, their respective responsibilities and obligations.

NOW THIS AGREEMENT WITNESSETH AS FOLLOWS: -

1. This Agreement will be notified with the office of the Sub-Registrar/ D.M OFice/ CEO GNIDA
GautamBudh Nagar.

That subject to the aforesaid assurance, commitments of the First party the Second Party
has taken actual, physical possession of which includes but not limited to units, common
areas, club, gym, lifts, lobbies, lightings/illumination, decors, furniture, fixtures, toilets, store
rooms, swimming pool, supply of electricity, power back-up, security, cctv cameras, sanitary
& hygiene facility, garbage disposal, drainage, sewerage, maintenance of generators, water
supply, firefighting, pumps, motors, parts & equipment, insurance, parking, signs & marks,
parks, green area, and all other allied amenities & accessories, services & facilities and
collection of annual maintenance charges (AMC), charges & electricity dues from the flat

and shop owners/residents/occupants.

3. That on completion/work order issue of aforesaid project work mentioned in the Annexure -
1 with the quality as per industrial standards, the second party would be exclusively and
solely liable and responsible for maintenance of said project and the first party/developer
shall not be held liable for maintenance of said project in any manner whatsoever On
completion of said work or issue of work order as per Annexure — 1, this agreement will
become effective from 1* day of march 2023 and the second party shall exclusively be
entitled to collect maintenance charges and electricity charges & power back up charges
from its members, owners and occupants of said project and/or complex .

4. That notwithstanding anything mentioned in the agreement, after elfective gss ‘%fddl\({
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agreement till the annexure-2 & 3 completes and IFMS transfer to the second parly by the

first party, the first Party will not be free from his Hability & responsibility towards competent
authorities.

That notwithstanding anything mentioned in the agreement, that the first party/ the
developer has assured, committed ang undertaken that they have constructed sait]
residential units and comntercial shops, strictly in accordance with sanclioned building site
plans, drawings, designs and specifications sanctioned by the competent authority and the
building materiai as regards their quality and quantities specified in the trawings without any
violation or contravention thereto, the documents submitted in various authorities. That the
necessary documents related to the project but not limited to mentioned in Annexure =3,

handed over to the Second party before signing of this agreement, The second party in future
If found any deficiency, discrepancy, ambiguity in the documents handed over or missing in
the project handover documentsi.e. Annexure-3 and deviation on actual ground with respect
to documents till one year from the effective date of this agreement, The first party will he
responsible for any penalty, dues or any legality by any authority regarding project and/ar
complex. That on receipts of defects and depreciations in the project by the second party to
the first party, the first party would make the same good, repairs, rectify the same on priority
basis at his cost, with the quality as per the industrial standards and the first party will be

held responsible if any deficiency and discrepancy notified tll one year from the effective
date of this agreement.

Second party will closely observe and monitor the works but not limited to the works
mentioned in Annexure-1, installed equipments and running maintenance service on a daily
basis. The second party will report to the First party within 60 days from the date of this
agreement effectiveness with a view to resolve the issues, if any, 1o be pointed out by the
second party regarding said project, its completion, defects and depreciations therein to
enable the first party/developer to make good and rectify the same to the utmost
satisfaction of the second party.

That on completion of aforesaid project by the first party and strictly fulfilling/complying
with the terms of this agreement rules, bylaws and guidelines of the UP Apartments Act,
2010 and RERA 2016 the first party shall be relieved from all its obligations and
responsibilities towards said project in full and final.

That immediately after effectiveness of this agreement the first party shall appiy for
electricity, water and Sewerage connections of said project in the name of second
party/AOA and shall get the same transferred in the name of second party at its [first party)
absolute cost, risk and consequences, however, the second party shall cooperate and
provide all the relevant documents ete, in getting said connections transferred in
its/Association name. On transfer of said connections In the name of second party by thc\,
authorities concerned, the second party/AOA shall be exclusively and absolule%ﬁ%

(dgeeg
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10.

11,

13,

14.
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?aylmw?a1t of consun?phon charges cle, for essential amenitios of water, electricity and
sewerage and the first parly shall not be flable for the same in any manner, under any
circumstances, at any point of time,

That‘ notwithstanding anything mentioned In the agreement, it has been agreed batween the
Parnes that complete Interest Free Maintenance Security(IEMS) deposited by residents which
is held by the first party shall be released to the second party, subject to dues of maintenance
cleared to the first party by the residents.

That the first party will hand over all the agreement to the second party at the time of signing
of this agreement which were executed by the first party with different agencies/contractors
for maintenance and running the affairs of said project to enable the second party to deal
with said contractors and agencies for maintenance and running over affairs of said project in
proper and effective manner. In case the second party would like to enter into contract with
alternative agency/ies /contractor/s, the secand party shall be at liberty to do so for running
affairs of said project and its maintenance etc. in proper and effective manner, by
terminating/removing the previous contracts/ agreements with current contractors/agencies.

That the first party assures the second party that all the documents provided by the first
party to the second party are genuine, legal, valid and authentic documents and/or
true/compared copies of their originals and the first party shall be exclusively and solely
responsible and liable for their genuine, authenticity and legality in all respects,

That the awners/occupants of residential units and commercial shops in the project shall
enjoy actual, physical possession of their respective units, shops including land underneath
and roof rights exclusively and absolutely under the supervision, control and maintenance of
second party without any interference, interruption, obstruction, claim or hindrance of first
party in any manner, under any circumstances, at any point of time.

That the both parties hereto have agreed to the dues maintenance charges on the residents
for past years and the second party agrees to ask the residents to clear the dues of
maintenance charges , subject to place of work order as per Annexure-2 by the first party.
The second party shall procure the due maintenance charges from the residents of the
society and remit to the first party within 15 days of said work order. The first party make
assure herewith to leave Interest charges, subject to remittance of such maintenance dues

within sald 15 days by the second party at its responsibility.

The parties have understood and admitted the contents of this Agreement and are bo l&_
. O,Qa\"i@""'

ahlde the same in thelr true letters and spirit,

AT EYY
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15. That in case of any dispute or controversy as regards this agreement, on account of
misinterpretation of any clause or otherwise, the courts at Gautam Budh Nagar, Uttar
Pradesh would have territorial jurisdiction into the matter,

16, That the annexures, speciflicalions and schedules attached hereto are part and parcels of this
Agreement, duly signed by both the parties in token of their correctness, acceptance and
both the parties are bound by the same in their true letters and spirit.

17. If any clause of this agreement are contrary to applicable statutory laws or held to be illegal,
invalid or unenforceable, in whole or in part, under applicable laws, such clause or part shall,
to that extent, be deemed not to form part of this agreement, the legality and enforceabifity
of the remainder of this Memorandum shall not be affected. In the event of the above
mentioned scenario, the provisions of the applicable laws in vogue during such time including
that of Uttar Pradesh Apartment (Promotion of Construction, Ownership & Maintenance) Act,
2010 and U.P. Industrial Area Development Act, 1976, any amendments to such acts, the
Rules, Regulation or any subordinate legislation made thereunder shall prevail.

18. That this agreement is without the prejudice to the rights, interest and liberties of the second
party hereto conferred in the law of land.

Note- This agreement for Handing Over of Maintenance, common area and
Facilities is executed in Two Original counterparts ON E- STAMP Certificate No.
IN-YPHAXS45.22:.504008 IN-DEH2633 LB SebY. and shall bear the same legal

S validity & that both the part!es shall retain one original counterpart.
\

- - v

HANDS ON THIS AGREEMENT ON THE DAY, MONTH AND YEAR FIRST MENTION

ABOVE. m,,\gm“ :
go’“\’fﬁ &

IN WITNESS WHEREOF THE PARTIES TO THIS AGREEMENT HAVE SET THEEE

Faqem Kaysuie

Auth. Signatory
PANCH TATVA PROMOTER PRIVATE LIMITED
(Developer)

w

\
\)



Annexure-1

- Electricity completes the process of dehydration of both transformers and their health
certificate .

. Boom Barrier main gate entry and exit gate and should be properly functional before handing
over to the second party.

. Lifts fitness certificate , health certificates, licenses and AMC for all installed lifts in the project .
The first party will have to fulfill all the solutions suggested by OTIS ELEVATOR €O (INDIAJLTD
{hereinafter called OTIS) and arrange equipment certificates to the second party. CCTV installed
in all lifts are not working and as per the suggestion by OTIS, the lift must have wifi CCTV so the
same must be installed in all Lifts,

4. Tower entry beautification with proper sitting arrangement like fan, guard desk, chandelier, etc

S.Fire frightening System All fire water lines need to be leakage free, Fire detection system

working report, audit report, NOC, penalty etc from the concerncd department to the second
party before execution of the agreement,

6.STP Sewage Treatment Plant (hereinafter called as STP) required to submit all documents

related with STP, like NOCs, work order, warranty, vendor details etc.

7. LT Room LT panel working report, fitness certificate, automatic changeover main supply to DG

and vice versa, panel locks where required, Servicing of LT panel

8. Pumps all pumps, sump pump, water filters, motors, filters of swimming pool submersible etc

9. Gym and Club facilities all gym equipment, indoor games, AC’s in the party hall, facilities in

clubs like sauna and steam bath should he operational

10. Water Tanks should be properly cleaned by concerned / respective agencies and motorized

valves are required for all towers and should be operational.

11. Installation of Emergency/Solar lights in every corner of driveway, main gate, covered

parking, park and on blind spots. .

12. Repairing main gate, boundary wall, signage, outer boundary wall interlocking pavers etc..

13. CCTV installation in lifts and all required places in premises.

14, Swimming pool requires to rectify all the issues in the swimming pool like broken tiles, not

functioning of changing room, water filters, circulation pumps, lights etc

15. All Shaft fittings, like fire and electricity locks, glass, etc
16. Fire equipments like cylinders, nozzles etc
17. Lights, All required floor lights, pole lights and flood lights etc.

18. Dues, bills and penalties:

19. Open Parkings clarification and all parkings maps and all flat owners allotment letters . l(

20, NOC’s, Permissions: ol

21. Required all documents regarding project and approvals

[ 5]

‘e
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Annexure-2

1. Structural, strength and stability Audit by GNIDA authorized agency.
2. Expansion Joints seepage treatment v
3. One PNG operated Gensets, extra Genset, transformers as per actual approved by concerned
authority.
4. Beautification of transformers an Genset area
5. Commercial area roof shed.
6. Parking stripe paint O
7. Repair, Plaster and paint in both parking, common area and towers, Q"‘TV
. ’1 !

8. Interest Free Maintenance Security(IFMS) to Association. x} g A
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/ pefore execution of this project handover agreement, below documents and checklist need to-be provided, and
accepted by the second party,

10,

11

l')

13.
14.
15.
16.

24,

. Approved Building Plan: The builder has to hand over a copy f the construction plan along with

block-wise and floor-wise details, approved by the locul authority.

Occupancy Certificate

No Objection Certificates: NOCs are provided from waler, fire, pollution and electrical authoritics.
Architect Certificate for the Project.

Fire Hydrant Duct Drawings

Drainage Line Drawings '

Annual Maintenance Contracts (AMCs) and vendor information along service records of the
purchased equipment, such as generators, gym equipment, sewage and water treatment plants, €lc.;
Manual drawings, technical details and specifications of sewage and water treatment plans;

List of all amenitics and assets in the building including movable and immovablc ones;

Drawings of the Electrical Wiring including Earthing Points

. Drawings of the Water Piping

STP Drawing & certification by Architect/Poliution Control Board
Waste Disposal system with approval from Pollution Control Board
AMC Documents — Lift and other eqipments (if available)
Maintenance Schedule for all Assets

CCTV Access Control System (if applicable) with user manuals, technical warranty, contracts and
inspection report;

- Drawings of clectrical wiring with earthing points, instructions on safety mcasures, generator set

configurations and diesel storage facility;

. Water piping diagrams, overhead tanks’ technical documentations, and documented evidence of

rain-water harvesting compliance;

. Fire/ emergency detectors and alarm systems with technical documents and instructions on resident

alert protocol, panic button systems, inventory of hoses, hydrants and fire extinguishers;

. Ear parking with layout and numbering;
1. 1]ift license documents, clearance to operate them, safety manuals, warranty documents and details

f renewal;

2. Approval, specifications and vendor agreements for multi-utility pre-paid meter with validated

software and tariff rates;

. Records of existing maintenance/service staff and their detailed work schedule.

. Contracts with vendors and contact list of different vendors

. Advance AMC paid

. electricity load distributions to residents and their amount

. All legal documents signed between the builder and the landowner have to be handed over to the

society;

- Deed of conveyance and sale-of ownership for every member along with Share Certificate Copics

should be duly passed on to the society’s office-bearers;

Legally binding contracts signed with any vendors or maintenance companies should be providd to
- » . *-f

the socicty along with zero dues certificates/suarantee; Qw’ -%'o/-t/
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SANTIAY SARASWAT
- PRESIDENT (9

SACHCH.U 4 erflrJD THA

-SECRETARY

T RARENPAA GAVR
- TREASYRER
FOR GALAXY VEGA APARTMENT QWNERS’ ASSOCIATION
{Association)

WITNESSES:

[ ‘r'f u"hu h :
Dlul C o pACAR
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Directors {(certifiegd Topy enclosed), ta sign and exedute this agresment for andcm béhplf nf:,thp_

Company, hareinafter referred to as “the Develnper/First Party”.

AND S - oy,
Wl e Oy

The Galaxy North Avenue-ll Apartment Owners Association, an assocmuon formed and mgdsterad I

under the Societies Registration Act, 1860 having its office at Galaxy Narth AVenue i, Piot. No GC*
03D/GH-03, Gaur City-2, Seclor-16C, Greater Noida West, District- Gautam Budh Nggar mrough 15
President Mr, Shailendra Mishra and Secratary Mr. Alok Kumar Pdn(ley and Treasurer Mr Amardeep

Kaushik are JOIH“V executing lhls agreement for and on behalf of the association, hereinafter

refer red,t_a as the the-lAsI‘soc_natuon?/Second Party/AOA",

The First Party and the Second Party shall hereinafter |ndw|dua!ly be referred to as the Parly and

coliectwely as the Pames

Background: - e

WHEREAS:

ha i

A. The Developer has dgvaloped‘ ‘-‘gmup housing residential complex under the 1 name and style

“The Galaxy North A' npa-ll" along with Commercial Area (heremafter as




complex and handed over the possession. of the flats and shops in the i.',ompiftx"lzi. the

FeSPeCHvE Owners.

) The owners of the Hate in e Complex hive lormed an assofiatiog in e e Of 'Gah‘nﬁy

North Avenuesll Apartment Owngrs Association for the wellare of "res'idé_'n-t',i of the (D'rﬁplﬁ‘ﬂi
as mandated under the Utar Pradesh Apartiment [Promotion of Canstruction, Ownership
and Maintenance) Act, 2010 read with Rule 3 of Uttar Pradesh Apartment {Promiotion of

Construction, Ownership and Maintenance) Rules, 200113,

The Second Party 1\_3_5‘ represented' & assured the Developer that it is a legal, validty and
lawlully constituted association of flat owners of the Complex Rsfg’;-ijt:e(_f:d under the
Provisions of Sooietie__swﬂggistra_tinnv Act, 1860 having the Registration no, GBN/O2513/2022-
2023 issued by the Deputy Registrar, Meerul‘on date 10.06.2022 & h_avi'ng_'its'vaﬁdi"cy upto
09.06.2027 as mandated under the U.P, Apartment Act and there is no diﬁpute amaong the
office bearers of the association. Also, the office bearers of the assaciation have resolved 1o

execute this agreement between the parties.

The Second Party has represented & assured to the Developer that the Second Party is duly
elected body of the_'Apa_rtment Owners Association comprises of Sh. Shailendra Mishra
(President), Sh. Prasun Kumar (Vice-President), Sh. Alok Kumar Pandey (Secretary), Sh. Sudhir

Verma (Asstt. Secretary), Sh. Amar Deep Kaushik {Treasurer), Sh. Jyoti Kumar Srivastava

Sh. Shishupa "Sipg'}i R"at:.

ﬁNTR‘( No‘.%---»

{Asstt. Treasurer} and-Me"rﬁbe'rS'— Sh. Deepak Bhatt, Sh. Naveen Kumar, Sh. Ajit Kumar Sinha,

w

nt as mutually agreed between the parties
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NOW THIS AGREEMENT WITNESSETH AS FOLLOWS: -
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THtle shmraaram ol I Ma: RSt e sel AL an il e . . [ - - c -
This Agreament will be Motarized, A gopy 61 the ggriemsiit L e subminied i Reputys
pistrar chiv and funds Ghazisbad, CEO GMIDA Gautam Buteh Magsy, and [hd Office

Gautam Buyddh MagEan.

gD - fam - N T T et e B L - " . -~ 2 e - i P N e LA b ol s Y g ¢ =
Vhal sublect (o the aforesaid assurancs, coramitinents ot hoih the parlies to aach oth

devélopar shall transfec Funnng maintenantd of commaon arzas, facilitina, ans ameeities
within the Sociely and 1he Assetimton/second Party will take agial conlbrol and pi‘s‘y;ir.'a_l Co

possession of the sagiety which inciudes, hut nat lionted 1, LTS, LOMITON Grass, ‘,,,qf(l(xrs

entiyepales, club, gz_yn'm.‘as’il_;m, staiscnses, lifvs/elevators, lobates, lghtings/ilumination,
dacors, furnituee, lixturns, toilols, storesrapms, swirnming pacl Supply of electiicty; poewear
bagkeiip, security, CCTV surveillince syslem, sanitary & hwglene facility, garhage dispasal,
drainage, Tlly functional STP, fully functional DG Sets, automated water Supply Systan,
i V./

mu}\mtc hrcfnglmng sy,rems w.ah—u pumps, motars, parts & equipme m pm? g, Mg

matks, parks, g ‘ildu‘l ‘areen area, shopping complex and aiT ‘other drTli—‘l‘HUe".," Hreessonies

services & facilities,

‘That first party shall refund/transfer the balance maintenance charges and electricity

amount paid by the residents in advance, ta the Second Party as per Annexure-C. (The

annexure -C shall be prepared separately an ar before 20-June-2024).

This agreement will Uecome effective from 19 day of July 2024 and tﬁe-Se;cond party shall

R e

take over the handover of'only running maintenance of the souety/complex and tha secorm

: f
party shall exclu elyfbmentnlled and responsible for collection. of maintenance charge

nersand occupams of sald society and/or ﬁhopplng complex and the



drawings, ¢ designsam‘- sper.mmﬁous

ith sanctioned building site plans,
rit} as mgards their qualiw and

shop i accordance W
petent authority and the Building mater
y, viotation: of contravention Ahereto the

sanctioned by the com
& without an

d in the drawing
That the seli~cert’|i|ed yrue coples. of e

quanut_tes gpecitie

documents submitted 0 yarious. authorities,
necesﬁaﬂidotumeytstehmd mihesnciﬁw sur.h as Copies of all applicable a5 an-date NOCS,
permissions & No-Diles Certificates, or applicable) obtained by the. st party from
central; state, local authnrj g@}"_ i d_epgmnen\s. GNIDA, M5 GaursOns: Prmnoters
put. Lt NPEL, Water‘Suﬁpw-ﬁi&epaerﬂ »séﬁﬂte pm\ders, yendors; suppliers {ifi any of
I app\icah‘.e\, in respect of society (ren ), willbe tianded OV e W
' econd party pefore orat the t’lme ojxslﬁ ‘n&tﬁ this agreemen i o .
' g the ﬂtst party ]
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!u\m’tlngl
2010 and. B.ER,A 2016 or an
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4. The first party shall make payment.of Rs. 1000000.00:(Rs ten fakk orily) to. the second
parw a tlm 'mne of gxeciit]

n of this agreement, by, way of cheque no 795584 dated "

Iy !
ning [EMS amount < 1| e paid by Lha ficsk pas 16 1e secand PECY Cenunge il

collction of (ha sutsianding nalnienance dues frorm il"§e (RsiclEnts, WAL AT

autsﬁnwmg mHRTance amount the Fest FarEy can colieth rom the ro

MENENiY basis shalt b :.ii-éntigz;-' i the ratio ol 75128, that 15, Tiom the <o

75% shall be pald by th

agalnst the batinze 1548 sraaunt

S0 the First Pacy.

athe sosond party atihs tine af slgning

- perty with diffarant age

St/ Caniraciors

of said society to anable the seeond party to daal

pwtuld ITRe 12 entar inta contract with

inoprapar dnd effective manner, by

SonlEats/ Apreamants with current coniractors/sgencies,

ISy ”fﬁi L""»'“"Pr' shall Ué-lén?‘-}& If ey penaly is impozed by any government

rty assures La'ﬂ party that gll tha documens provided by the first

0}}'-“1 Féﬁf\; d“—r: uing, legal, vaild and suthentic documents and/or

copies of their ofgi

exclusively and salely
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o ' AENT(OY)
@@?\ GROUND WATER DEPARTMENT(

{Namami Gange & Rural Water Supply Departiment)
2 A Ministry of Jal Shakti
N ) Government of Uttar Pradesh

— o

BVFR

<

\\’f:;cv\" s

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC017769

Name of the Applicant PRADEEP KUMAR AGRAWALLA
Address of the Applicant: 19TH FLOOR OFFICE TOWER GALAXY BLUE SAPPHIRE PLAZA PLOT NO.03 SECTOR-04
GREATER NOIDA WEST
Company Name: ASTEROID SHELTERS HOMES  Company Address Plot No.C-01 A,Sector-
PVT LTD 4,Greater Noida,G.B Nagar
U.
Serial No. of Application Form GTBN0424NC0O0037 Date of Submission 08/04/2024

Specimen Signature of the User:

Location particulars:

District Gautam Buddh Nagar Block Greater Noida Authority
Plot No. C-01A

Municipality/Corporation N/A Ward No. N/A

Holding No. N/A

Rate of Withdrawal (m3/hr.) 15.00 Date of Energization (In 17/01/2016

Case of Electric Pump)

Particular of the Existing Well and Pumping Device

Type of the Well Tube Well/Boring Purpose of the Well Commercial
Assembly Size (For Tube Well) 0.00 Approx. Strainer Length 0.00

(For Tube Well)
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 10.00 Operational Device Electric Motor
Masximum Allowable Rate of Withdrawal 15.00 Maximum Alowable 6.60
(m*/hr.):

Running Hours Per Day:

Maximum Allowable Annual Extraction of 29700.00 Recharge Required: 58501.00
Ground Water:



)
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground

water at a rate ot exceeding that as shown at Sl. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual
extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of localion, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
aulhorization

For the purpose ol measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS slandards) having lelemelry system in the abstraction structure, which record rate and quantum of exiraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the conlrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recarded rate from waler meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

In case of any change of ownership of the existing well, fresh registration has (o be obtained.

No change of location, desian, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation,

The Cerlificate of Authorizalion/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninely days prior to expiry of its validity.

Canslruction of piezometers and installation of digital waler level recorders wilh telemetry shall be mandalory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital waler level recorders shall be made
available to this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezomeler is a borewell Aubewell used only for measuring the water level by lowering the tapef sounder or automatic water level measuring
equipment. ILis also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6”.

o The deplh of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should manitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) . Nn.of piezometers required :
Manual  DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
glven in meter uplo two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o Allthe details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
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© Any other site specific requirement regarding safety and access for measurement may be laken care of,
Any other condition(s) that may be imposed by the concernad Aulhority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iif) All industries abstracting ground water in excess of 100 m?d shall be required to undertake annual water audit through Confederation of
Indian Industries (CI)/ Federation Indian Chamber of Commerce and Industry (FICCI) National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the nexl five years through appropriale means.

iv) Conslruction of observation well(s) (piezometer)(s) within the premises and inslallation of appropriale water level monitoring mechanism as
menlionad in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distarice of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries Which are likely to
pollute ground water (chermical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ inseclicides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injeclion of treated/ untreated wasle waler into aquifer system is slriclly prohiblited.

Vi) Indusliies which are likely to cause ground water pallition e.g. Tanning, Slaughter Houscs, Dyc, Chemical/ Metrochemical, Cual
wageheriog, other hazardous units elc. (a5 per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge
rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and
results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management
Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :15/07/2024

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature
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PAYMENT DETAILS
Application No GTBN0424NCOO0037
Applicant Name PRADEEP KUMAR
AGRAWALLA

Payment Status
Amount

Transaction No / Challan
No

Payment Date

Transaction done successfully
178200.00
BHV240003546

11/07/2024 6:51:04 PM
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